
'tDem. to provide 8uftlclent aasistancc to 
tho .. who are livin, in slums ? 

THB MINISTER OF PARLIAMEN-
TAllY AF'FAIR.S(SHRIH.K.L. BHAOAT): 
(a) The Central Government have pro-
vided neceslary auidelines to the State 
Govemments for environmental impro-
vemont of urban slums. 

(b) The -emphasis of the Govenlment 
polley is on environmental improvement 
of slums on site rather than their ma~sj.,e 
'relocation. Under the State seeter 
.cheme of Bnvironmental Improvement of 
Urban Slums, the guidelines for which 
have been provided by the Central Gove-
rnment, basic amenities like drinking 
water supply, sewers and storm water 
drains, paving of pathways, street ligh-
ting and community baths and Jatrines 
etc. are provided in identified slums. The 
,per capita cost of improvement was 
raised from Rs. 1 SO to Rs. 250 with 
etrect from 1.4.1984. 

Since the progress of implementation 
of the scheme was not very satisfactory 
during the first three years of the Sixth 
Plan. Ceotral incentive grants were pro-
vided to Slates during the last two years 
of the Plan for additional coverage of slum 
dwellers. The modalities of implementa-
tion of the Scheme during 7th Five Year 
Plan have not been finalised. 

Rela1!1tion in forward Trading in ~rt­
cultural Produce 

3111. SHRI DIOVIJAY SINH: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the names of agricultura1 commo-
,.dities in which forward trading restrictions 
have been relaxed durin, the Jast five 
years; 

(b) . lbe nreasons for not giving the 
,'lame relaxation to forward trading in 
cotton; and 

(c) the time by whlcb the I\PpeaJs 
.ade b) the trade In thJs re,ard wiJJ ~o 

oopsidered. 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Futures trading has been 
resumed in aur with effect from' 5.4.1'982. 
Trading in the non-transferable specific 
deJivery contracts in afouodnrJt and 
aroundnut oil bas been permitted with 
effect (rem 26.11.1983. Ban on futures 
trading in castorseed has be en lift ed with 
effect (rom 16.4.1985. Futures tradin. 
in potatoes has been allowed with effect 
from 15.S.8S, 

(b) and (c) Facility for trading in 
the non-transfer.hle specific delivery 
contracts in Cotton is available throuah 
10 associations situated at 'Bombay, 
Bhatinda. Ujjain, Indore, Ahmedabad, 
Surat, Broa-:h, Surendranugar, Coimbatore 
and Guntur sil~ce April 1973. 

Remlluerativf Prices for Sugar· cane to 
Farmers 

3112. SHRI HANNAN MOLLAH : 
Will tne Minister of FOOD AND CIVIL 
SUPPLIES be pleased to slat e : 

(a) whether Government al e aware 
that the sugar production in the country 
will continue to decline unless the farmc:rs 
are,given rt'muner:ltive pricts for sugareae ; 
and 

(b) if so, the steps Government are 
considerinJr to ensure remunerative prices 
to srowers 1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRBNDRA 
SINGH) : (a) and (b) Sugarcanc ,avail .. i 
ability is the major fa,;tor havina a 
bearing on sugar production and the 
prices received by the growers, is ODC 
of the factors nft'ecting availability. Con-
sequently, in the fixation of the statutorY 
minimum price of sugarcane pavable by 
sugar rac~orjes, under the Su,afeanc 
(Control) Order, 1966, due regard i .. ~ 
liven to the 'foltowina : 

(i) the cost of ,production of ,SUlar-
cane: 

(U) the return to the trOw.· , .. rn 
.Iter~tiv~ crop • ..,4 the ..... r .. 



trerd of prices of 41,ricultural 
commodities ; 

(iii) the avaiJabiHty of BUlar to the 
consumer at a fair price; 

(iv) the price at wh!ch su(tar produc-
ed from sugarcane is sold by 
producers of sugar; and 

(v) the recovery of SUlar from 
sUJlarcane. 

In actual practice, however, the gro-
wcrs have generally been gctting prices 
much higher than the statutory minimum. 
under the advice of tbe Slale Governments 
or as a result of t'lC operation of tbe 
Bbargava Sharing Formula enshrined in 
the Sugarcane (Control) Order. 1966. 

\Vqe Boards for Newspaper and Sugar 
Industries 

311 3. SHRI B. V. DESAI 
SHRT AMAR ROYPRA· 
DHAN: 
SHRIMATI USHA CHOU-
DHARI : 

Will the Minister of LABOUR be 
pleased to state: 

(a) wheLher it is a fact that Govern-
ment aonounced the appointment of statu-
tory wage boards for employees of News· 
paper industry and for sugar industry; 

(b) jf so, whether Govel nment arC 
in favour of the Wage Board approach to 
settle emoluments of employees in aJJ 
industries ; 

(c) the time by which the two Boards 
are likelY to submit their reports; and 

(d) by wbat time Government are 
likely to implement their recommenda-
tions ? 

THE MINIStER OF' STATE OF THE 
MlNISTRY OF LABOUR (SHRJ T. AN-
JIAH) : (a) Two Statutory Waao Boards: 
on. for workina journal ists aDd the ot.her 
for nOn-journalist emplopeci of newspaper 
iaQuatl}' ba'Ye been set up on 11th July, 

1985. A tbird Wale Board, whicb is non-
statutory, has been set up on 17th luI" 
1985, for tbe workers of Suaar Industry. . 

(b) Gov. rnment ar; of the view tbat 
colJ ec five bargaining shouJd continue to 
govern industrial relations, but whorever" 
necessary wage boards would be establi-
shed for protection of workers" interests 
and maintcnance of indus·tr ial peace. 

(c) and (d) The term of aU the three 
Wage Boards is one year. Gvernmcnt 
will take necessary decisjons upon rccejpt 
of the award of the Boards. 

Request from Maharashtra for Revision 
of Incenth-e Scheme to new Sugar 

Mills 

3115. SHRI BALASAHEB VIKHB 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether the incentives to be 
given to new sugar mills recommmended by 
the Samprth Committee have become in-
effective because of difference beween 
the free sale prlce and levy price as also 
difference in their excise duty; 

(b) whether the finalising of the lev)" 
free quota is often delayed causing diffi-
culty to the beneficiaries ; 

(c) whether Government of Mahara-
sbtra have requested the Central Govern-
ment to revj~e the incentive scheme to 
get over the above difficulties; and 

(d) when tbis request was received 
and the time by which a decision win be 
taken '1 

THE MlNISTER Of FOOD AND' 
CIVJL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) No, Sir. 

(b) No, Sir. Immcdlately after receipt 
of inceDt-ive claims, ftoms new SUIai' 
factories. in the prescribod proforma con-
taininl full reI event data, proviaioDa1 
assesssment of entitlement is made and 
incetltive bonefits allowed on proviaional 

, bali. wbicb... .Uah&lr low" thu1 tb~. 




